
NTRAL ADMINISMATZVE. TR lB UN AL 
CUTTCK BLtCHiCUTTACK 

ORIGINAL WPL]11)N NO. 534 OF 1994. 
CUt I't 31st dáy?iti000. 

S=KDRA PR ALII AN. 	 .. 	 WPL ICANr. 

'RS. 

UNiON OF IM 1A & ORs, 

FOR INSTRUCTIONS 

1 • 

 

Wh, tFr it be re ferred to the reporters or t? 

2. 	Whether it be circulated to all the Benches of the 
Ontra1 idministrative Tribiia1 or not? 

( 
(SOMNATh $014) 	 (G.NzRAsIL41M) 
VI3RMAN 	 MM2R (J IC ZAL) 



]N THE cENTRAL ADMI,'ISTRATZM TR mUNAL 
CUTTAK BE NH CuTr AQ. 

ORIG1AL APPLICATXN No. 534 OP 1994. 

cuttack,this the 31st day of March, 2000. 

CORAM 

THE HONOURABLE 1R • SOMNATH 50M ,VICHAIR?4 
MD 

THE HOWLEABLE MR • G .NRAs 4HM ,'EMIER (JuDL.). 

Sri surendra Pradhan,Agod about 32 years, 
Son of Sri Kembru Pradhan,At/po:sujgudedj, 
Via: Raiia,Dist.:phu1hanj, 

plicant. 

By legal practitioners Vs.s.K Mohnty & S.P: Mohanty,Advoc ate s. 

- Wrsus- 

Union of Indi.a zeprented by its secretary, 
L)epartrxnt of Pests,Dak Bhawari,New Lelhi. 

Sterintenderzt of Post Officew,Phulbani Dii Ion, 
Phuibani. 

	

3, 	Postmaster Gerra1 .Berhamp ur ig ion,I3erh&rflptn, 

	

4. 	Sri Rabindra Par IC ha ,EII3pM, sugudabedi BC), 
At/Po $ Studabed i Via Rik ia,Dist,phulbani. 

$ Ispoflt. 

By legal practitioners Mr.A.K.BoseSerior Standing Counsl, 

0 0  . 



ORD £ R 

MR.G.NA54H%i MMBER(Jt.IC ]) - 
Mr.A.K,Bo,1earned Senior Standing Qunsel for the 

Departhntal Re spondents present .None from the side of the 

applicant present.No adjournment has also been souht on 

behalf of apjlicant. Hence heard Mr.Bo,lOazned Senior 

Standing Counsel appeariig for the Departmental Respondents 

and pe ruse d the records, 

Applicant, S.Pradhan and Respondent N0.4,biira 

Par ic ha were c and id ate s for se le Ct inn to the po st o f E DBPM, 

Sugudabodi Branch Post Office in the year 1992.ULtiaiately, 

£s .1b .4 was selected and appointed.A ppl icant in this 

Original Application prays for quashing the selection and 

appo intnent of Respondent No.4 mainly an the gro und that 

Respondent No.4 though sthmitted application within the 

stlULatod time, his application was incomplete inasmuch as 

the list  of 3. ande d prty was no t f ii e d and the Income 

certificate filed by Res,No.4 was not correct. 

Respondent No.4 thouh duly noticed had not entered 

appearance .ipartment in the i.r co unter 'takkthe stand 

that between the applicant and Respondent No.4 the later 

was f und to be n re meritorious and $ uit able and both of 
them had not stDmittcd the list of immovable property as 

called for under Arriexure/1J5 Res.No.4 was found more 

suitable,he was asked to sttmit the necessary docuent 

and after s tbm is s lo n of do c tinent s, on pe us al ,he was selected 

and appointed. We do not see any illegality or irregularity 

in this selection and appointment of Respondent No.4, 



4, 	In the 	u1t, we fifld no merit in th s OrJginal  

App]. icatLon which is accordingly Ljec1dJo Costs. 

1 

(S*1NAi M) 	 (G.NzRAsIr411) 
MNI3 (Juiic 1AI) 


